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Mr. Mahendra Singh, Counsel for the -
~applicant, '

Miss Shalini Sheoran, Proxy counsel for

Mr. Bhanwar Bagri, Counsel for raspondent
No,1l

Mr. U.2, Shama, Counsel for respondent
./ B NO. 2f

" None present for privatevrespondente.
© MA No. 296/2002 has been filed for
'reeteratiqn of ©A Ne, 53@/96efdianiseed in
default vide order dated 2,i542002, The
MA No. 297/02 is filed for condoning the

delay in filing the restoration applicatioh
/
5. Heard the learned counsel for the

partles.

241 The learned counsel for the

%
;

applicant submits that these MAs have

— become infructuous since privete responden-
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) WNES l{lgv«Jz ts have cince retlred. He further submits

that he dozs not want to bersue these MAs
further, In the circumstances, these MAs

are dismissed as having become infructuous,

(4.L. EHAUHAN)- (07 GUPTA)
~ MEMBER (J) » MEMBER (A)




